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Present;- Shri Shashi Prakash, Counsel for the
pplicsnt,

ShriP.y, Rarnchandani, Counsel for the
r; e s p 0 n d Bn t s,

This case has been listed today for considering
the prayer for interim relief made by the applicant,

rlousuer, uhen the matter came up for hoaring, Shri P.H.

i^amchandani, the learned counsel for the respondents,

ijas fair enough to drau our attention to a decision of

this Tribunal in 0A_1 644/88 ('Bihari Lai & Others Vs.

Secretary, Department of Food) and to suggest that if

the applicant makes a representation to the authorities

immediately to consider her case for regularisation

on the basis of her past hoc service, the respondents

uould consider the same sympathetically. Ue put this

to Shri Shashi Pral<ash and suggested to him that his

client may make a representation. He agreed to do so.

2, In uiau of the ab a\/e, ue consider it fit to

dispose of the main application on the follouing lines:-

(i) The applicant uill immediately m_ake a

representation to the author-itis_s_tp

regularise her service,

(ii) Immediately on receipt of the application
from the applicants the respondents uill

consider the request of the applicant for

regularisation in terrns of the orders {A

regulating the samey^s axpaditiously as
possible but not later than 31.12,19a8-.

3. The application is disposed of on the above

terms.
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